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(Authorised English Translation)
Bill No. 31 of 2015

THE RAJASTHAN MUNICIPALITIES (SECOND
AMENDMENT) BILL, 2015
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill
further to amend the Rajasthan Municipalities Act, 2009.

Be it enacted by the Rajasthan State Legislature in the
Sixty-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may
be called the Rajasthan Municipalities (Second Amendment)
Act, 2015.

(2) It shall be deemed to have come into force on and from
21° July, 2015.

2. Amendment of section 21, Rajasthan Act No. 18 of
2009.- In section 21 of the Rajasthan Municipalities Act, 2009
(Act No. 18 0f 2009),-

(1) in clause (d), the existing word “and”, appearing at the

end, shall be deleted;

(i1) in clause (e), for the existing punctuation mark “ . ” ,
appearing at the end, the punctuation mark “ ; ” shall be
substituted;

(i11) after the clause (e), so amended, the following new
clauses shall be added, namely:-

“(f) he has passed secondary school examination
of the Board of Secondary Education, Rajasthan or of
an equivalent Board; and

(g) he has functional sanitary toilet in the
premises where he resides and no member of his family
defecates in the open.

Explanation.- For the purpose of clause (g) of this section-

(1) “sanitary toilet” means a water sealed toilet
system or setup surrounded by three walls, a
door and a roof; and
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(i) “member of family” means spouse of such
person, children and his parents living with
such person.”.

3. Repeal and savings.- (1) The Rajasthan Municipalities
(Amendment) Ordinance, 2015 (Ordinance No. 7 of 2015) is
hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

The provisions of the Rajasthan Municipalities Act, 2009
did not provide for any educational qualification for the
representatives of Municipalities. It was felt that a minimum
educational qualification should be determined for persons
contesting elections for Municipalities.

Government had also decided that construction and regular
use of toilets in the houses of representatives of Municipalities
should be made compulsory.

For the purpose it had been felt that any person willing to
contest elections for Municipalities must have a functional sanitary
toilet in his house and any of his family members do not defecate
in the open.

Therefore, the provisions of the Rajasthan Municipalities
Act, 2009 were proposed to be amended.

Since the Rajasthan Legislative Assembly was not in
session and circumstances existed which rendered it necessary for
the Governor of Rajasthan to take immediate action, he, therefore,
promulgated the Rajasthan Municipalities (Amendment)
Ordinance, 2015 (Ordinance No. 7 of 2015) on 21% July, 2015,
which was published in Rajasthjan Gazette, Part IV(B),
Extraordinary, dated 21% July, 2015.

The Bill seeks to replace the aforesaid Ordinance.

Hence the Bill.

Tt f@g dErad,

Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN
MUNICIPALITIES ACT, 2009
(Act No. 18 of 2009)

XX XX XX XX XX XX

21. Persons qualified for being members.- Subject to the
provisions contained in sections 6 and 24 a person shall not be
qualified to be chosen to fill a seat on a Municipality unless-

(a) to (c) xx XX XX XX XX XX XX
(d) in the case of any other seat, such person is an
elector for any ward in the Municipality; and
(e) he has attained the age of 21 years, in either case

whether the seat is reserved or not.

XX XX XX XX XX XX
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THE RAJASTHAN MUNICIPALITIES (SECOND
AMENDMENT) BILL, 2015

(To be introduced in the Rajasthan Legislative Assembly)
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RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill

further to amend the Rajasthan Municipalities Act, 2009.

(To be introduced in the Rajasthan Legislative Assembly)

Prithvi Raj,
Special Secretary.

(Rajpal Singh Shekhawat, Minister-Incharge)
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